993 Written Answers
UPPER KRISHNA PROJECT
*183. SHRI MULKA GOVINDA

REDDY: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether the Government  of
Mysore have requested the Central Gov-
emment to take up the Upper Krishna
Project under the Central Scheme;

(b) if so, what is the reaction of the
Government thereto; and

(c) whether the Project is both an irri-
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to Question 994

(d) whether there is any rule providing
for a time limit on the disposal of such
appeals by the departments concerned; f
‘not the reasons therefor?

THE MINISTER OF WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI MEHR CHAND KHANNA): (a)

(i) 232
(i) 31
(il 4

ToraL - 267

gation Project as well as a power one?
{

THE MINISTER OF IRRIGATION |
AND POWER (5HRI FAKHRUDDIN

ALT AHMED): (a) and (b) The request
of the Mysore Government for the finan-
cing of the Upper Krishna Project entirely
by the Centre is being considered in the
<context of the general question regarding
the manner of financing of large multi-
‘purpose projects?

(¢) The Upper Krishna Project is an
irrigation scheme only,

UNAUTHORISED OCCUPATION OF GOVERN-
MENT ACCOMMODATION

*184, SHRI U. S, PATIL: Will the
Minister of WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state:

(a) the number of persons penalised
during 1965-66 on account of (i) un-
authorised occupation of General Pool
accommodation in New Delhi after dis-
entitiement owing to transfer of allottee
Government employee (ii) sub-letting, and
(ili) disentitlement owing to the allottee
owning a house within Delhi;

(b) in how many of those cases ap-
peals were preferred against the eviction
(category-wise) in the (i) Directorate of
Estates (ii) Ministry of Works and Hous-
ing and (iii) Courts of law;

(¢) whether allotment is cancelled im-
‘mediately on expiry of the notice period
mnotwithstanding the fact that appeal is
still pending with the Directorate or the
‘Ministry and whether the incumbents are
informed about such provisions in rules 1n
advance; and

(b) The number of representations or
appeals submitted to the Directorate of
| Estates, Ministry of Works, Housing and
Urban Development and Courts of Law
was 108, 19 and 20 respectively.

(c) The allotment rules prescribe the
period for which an allottee can retain the
accommodation from the general pool on
‘his transfer etc. On the expiry of the
«concessional period the allotment stands
‘cancelled.

(d) Representations recewved from the
allottee officers are considered as expedi-
tiously as possible. No specific time limit
for their disposal has been fixed. Each
case has its own features.

Tad W g &1 fAato
*185. =it = warz agiar :
faard aan fage &=t ag @A &
FT FT 06
(%) #7ar =@vaq da @ TP F
faator § grafas orqu & @ 0O Q
TaT R ;A
(@) afegl, dr g7 787 A I
araTs (g & o o g1y faaey
usg qfw o fa=g g a i !

't{[CONSTRUCTION OF CANALS IN CHAMBAL

*185. SHRI JAGANNATH PRASAD
PAHARIA: Will the Minister of IRRIGA-
*'TION AND POWER be pleased to state:

(a) whether all the work relating to
the construction of the canals in the
‘*Chambal area has been completed; and
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(b) if so, what is the total length of

these canals and the acieage of land
which will be irrigated by them?]
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t[THE MINISTER OF IRRIGATION
AND POWER (SHRI FAKHRUDDIN
ALLI AHMED) (a) and (b) Against
the total length of 480 mules of main
canals and branches, work on 397 miles
has been completed. On completion of the
entire canal system, an area of 14 lakh
acres, 7 lakh acres each in Madhya Pradesh
and Rajasthan, will be irrigated ]

CENTRAL SUBSIDY [0 STATE GOVERNMENTS
FOR D A 10 STATE GOVERNMELNT
EMPLOYEES

*186 SHRI M. M DHARIA Will the
‘Mmister of FINANCE be pleased to state.

(a) what 1s the amount of subuidy paid
by the Central Government to the States
(State-wise) against the Dearness Allow-
ance paird by the State Governments to
their employees; and

(b) what is the criteria for
ment?

such pay-

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI B. R
‘BHAGAT) (a) and (b) No subsidy is
paid by the Central Government for this
purposc

LTC CLERICAL STAFF

*187 SHRI Y. A. REDDY. Will the
Minister of FINANCE be pleased to state

(a) whether 1t is a fact that the clerical
staff of the Life Insurance Corporaticn,
who are paid monthly salarres, are allow-
ed to act as Agents of the Life Insurance
Corporation: and

i1 Engﬁsh translation,
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to Questions 996

(b) f so, whether such action ad-
versely affects the prospects of the
whole-tune  Agents who are given only
commission on their business?

THE MINISTER OF STATE IN THE
‘MINISTRY OF FINANCE (SHRI B. K.
| BHAGAT) (a) Yes Sir. Subordinale,
I clerical and supervisory staff other than
Superintendents in the LIC. can act as
agents under the Staff Regulations of the
Lorporation

! (b) No Sir The share of the employee-
agents of the Corporation in the total busi-
‘ness done by all agents has mn recent years
remained static around the figure of 2-2 per
cent. The practice cannot, therefore, be
said to affect adversely the prospects of
'whole-time Agents.

CONSTRUCTION OF CANAL AT CONFLUENCE
OF SUILEJ AND BgAs RIvERs

*188 SHRI P ABRAHAM
SHRI U. S DUGAL:

Will the Minister of JIRRIGATION
AND POWER be pleased to state

|

(a) whether Government gropose to
|construct a canal from a pond near
Harike Patan on the confluence of Sutle)
and Beas rivers so as to provide water
for 1rrigation to the lands for rehabilitation
 of famihies, uprooted 1n the recent Indo-
Pakistan conflict; and

(b) if so, what progress has been
achieved in the matter?
THE MINISTER OF IRRIGATION

AND POWER (SHRI FAKHRUDDIN
ALI AHMED) (a) No, Sir

(b) Docs not arise

SEA EROSION AT VISAKHAPATNAM

*189 SHRI M V. BHADRAM:
SHRI P. K. KUMARAN :

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government’s attention has
been drawn to the fact that the sea ero-
sion at Visakhapatnam is endangering the
town; and




